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Report of the Select Committee on
‘The Delhi Water Board (Amendment) Bill, 2005

“The Delhi Water Board (Amendment) Bill, 2005” was introduced
in the Assembly on the 22" September 2005 and taken up for consideration
on the 26" September 2005. The Assembly Secretariat received a large
number of amendments from the members cutting across party lines
indicating that the Bill in its original form was not acceptable.

On the day of the consideration of the Bill, on a motion moved by
Shr1 Ram Babu Sharma and the Chief Minister, the Bill was referred to the
Select Committee. The Committee was constituted by the Hon'ble Speaker
on the 24™ October 2005. _

The Committee held its meeting on 2" February 2006 and a
unanimous decision was taken by the Member’s present that the Bill in the
present form and shape was not acceptable.

The Committee therefore recommends that “The Delhi Water Board
(Amendment) Bill, 2005” be withdrawn.
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